
 

Sir, 1 lay a copy of each of the Bills on 
the Table. 

SHRI P. N. SUKUL (Uttar Pradesh): 
Any announcement regarding the 
Presidential election result? 
(Interruptions). 

THE .DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI KALP NATH 
RAI): Giani Zail Singh is elected. 
{Interruptions) 

THE UBLIC  WAKFS    
(EXTENSION OF LIMITATION)   
(DELHI AMENDMENT), BILL, 

1981—Contd. 

SHRI GHULAM RASOOL MATTO 
(Jammu and Kashmir): Madam, Vice-
Chairman, after the brilliant exposition 
and analysis of this important matter by 
Mr. Maqsood Ali Khan and Mr. 
Shahabuddin, I do not think there is need 
for me to elaborate on the legal and 
historic aspects of this amendment. I am 
also grateful to Mr. J. P. Mathur that at 
least once we have seen eye to eye 
during the last few days. He has also 
made very valuable suggestions, and I 
am very grateful to him for these 
suggestions. 

Sir, we have brought this Bill and this 
amendment has come before Parliament. 
But the point that I want to make, Mr. 
Minister, is that I do not think that this 
amendment will serve the purpose. We 
have sought an extension of five years 
but on the basis of the extensions we 
have had during the last three terms, I do 
not think that the results have been 
achieved, the surveys have been 
completed or cases have been registered. 

Let it be on record. I may not be there 
or Mr. Kaushal may not be there. Let it 
be on record that we will need five more 
such amendments of 5 years each unless 
and until the basic Act is amended Jind 
the basic Act, as suggested by all my 
friends, should give teeth to the Wakf 
Board in order to Implement the 
decisions of the Wakf 

Board for the purposes of eviction. Mr. 
Shahabuddin has made a very valuable 
point. It is that the Land Acquisition Act 
and other Acts, the court fee and other 
things are there in the way of 
prosecutions against evictions. With 
regard to the suggestion for converting it 
into the Public Premises Act. I would 
only draw the attention of the hon. 
Minister to Clause 2, sub-clause (ii) in 
which it is written that "for a local 
authority established by or under a 
Central Act". The Wakf Act has been 
passed under the Central Government 
and/or controlled by the Central 
Government. That also is satisfied. •[ do 
not think there is any objection on the part 
of the Government. They should make 
this Public Premises Eviction Act also 
applicable to the Wakf property. 

Secondly, Mr. Mathur has made a 
wonderful point and Mr. Shahabuddin has 
also made it. He has said that the property 
which is under the Government control 
should be returned to the Wakf Board. I 
will go a step further to which my other 
friends may or may not agree. In case the 
Government really feels that the property 
that they have already acquired is needed 
for public purposes, then the current rate of 
compensation should immediately be paid 
to the Wakf Boards. The second point that 
Mr. Mathur has made is about those 
properties which are under the illegal 
occupation. A survey has still to be 
conducted. But I have it on authority that 
about 400 such properties are under the 
illegal occupation in Delhi alone. This is a 
very grave thing. I feel that Mr. Mathur 
will agree with me that they should be 
evicted. But there is an human angle also 
to thitf problem. The human angle is this. 
Our Government under the leadership of 
Sheikh Mohammad Abdullah thinks that 
whenever there is a question of eviction of 
any man from any property, the first point 
is the rehabilitation of that person. I would 
request the hon. Minister that when these 
properties have been identified—they 
should do it very quickly—the rehabi-
litation process should immediately be - 
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undertaken, and all those persons who are 
having illegal occupation and having 
residential units or shops etc. should be 
rehabilitated. When that is done, then the 
other provisions of the Act should apply. This 
will not create any bitterness and this should 
be done without any further delay. 

The last point that I have to make is with 
regard to the point raised by Mr. Maqsood Ali 
Khan. In these amendments, Artfcle 142 or 144 
which has been mentioned by him is not 
applicable at the . present moment. Article 65 is 
applicable at the moment. It is possible that even 
when we pass r this Act, certain unscrupulous 
people may take advantage of this lacuna in the 
amendments and institute cases in courts. I 
would request the hon. Minister to look into it. T 
am not a legal man. But as the point has been 
raised, I would request the hon. Minister to look 
into it and if it is possible, an amendment can be 
carried out right now. I do not think that the 
Commissioner of Wakf property alone will 
solve the problem, as has been correctly pointed 
out by Mr. Mathur. The real representatives of 
the Muslims should be associated with the Wakf 
Boards. As suggested by Mr. Maqsood Ali 
Khan, legal experts, revenue experts and 
technical experts should be associated with these 
Boards so that these Boards are reactivated. 

Madam, this matter is hanging Are for a 
long time. I request the hon. Minister that this 
amendment should be a comprehensive one. 
And as pointed out by Mr. Hashmi, all the 
Muslim Members associated with the wakf 
things should be informally consulted before 
this legislation is brought before the House. 
But it must not be delayed any longer than 
the next session. 

With these words, I support this 
Amendment and thank you v.ery much. 
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Clause  2  was added to the Bill. 

Clause 1—Short title, extent and 
commencement. 

SHRI JAGANNATH KAUSHAL: Madam, 
I move: 

(2) "That at page 1, iine 1. for the figure 
"1981" the figure '1982'. be substituted." 

The question tods put and the motion was 
adopted. 

THE        VICE-CHAIRMAN (DR. 
(SHRIMATI)   NAJMA HEPTULLA): The 
question is: 

"That clause 1, as amended, stand part of 
the Bill." 

The motion was adopted. 

Clause  1, as amended, was added to the Bill. 

The Enacting formula 

SHRI JAGANNATH KAUSHAL: Madam, 
I move: 

(1) "That at page 1, line 4, for the word 
'Thirty-second' the word 'Thirty-third' be 
substituted." 

The question was put and the motion was 
adopted.   

THE VICE-CHAIRMAN (DR. 
(SHRIMATI) NAJMA HEPTULLA): The 
question is: 

"That the Enacting formula, as amended, 
stand part of the Bill."   . 

The motion was adopted. 
■ 

The Enacting formula, as amended, tons 
added to the Bill. 

The Title was added to the Bill. 

THE VICE-CHAIRMAN (DR. 
(SHRIMATI) NAJMA HEPTULLA): 
The question is: 

"That the Bill further to amend the 
Public Wakfs (Extension of 
Limitation) Act, 1959, as in force in 
the Union Territory of Delhi, be taken 
into  consideration." 

The motion xoas adopted. 

THE VICE-CHAIRMAN (DR. 
(SHRIMATI) NAJMA HEPTULLA): 
We shall now take up clause-by-clause 
consideration of the Bill. 
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SHRI    JAGANNATH    KAUSHAL: 
Madam, I move: 

"That  the   Bill,   as   amended,   be 
passed." 

The question was put and the motion was 
adopted. 

THE VICE-CHAIRMAN (DR. 
(SHRIMATI) NAJMA HEPTULLA): The 
House stands adjourned till 11 o'clock 
tomorrow. 

The House then adjourned at 
thirty minutes past five of the clock 
till eleven of the clock on Friday, 
the 16th July, 1982. 
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